
 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

 
In O.A. No. 816/2019 

 
Hasmkh R. Shah 

 
Vs 

 
State of Gujarat 

 
Vide order dated 14th January,2020 a direction was passed by the Hon’ble Tribunal, to 
Gujarat State PCB to take further remedial action including assessment and recovery of 
compensation on ‘Polluter Pays’ principle. Adequate safeguards be incorporated for 
enforcement of fuel policy under the provision of Air (Prevention and Control of 
Pollution) Act, 1981. Though the policy provides that air pollution control measures 
will be provided, such measures need to be specified. Orders of this Tribunal with 
regard to pet coke, furnace oil and charcoal also need to be enforced and further affidavit 
be filed before the next date by email at judicial-ngt@gov.in 
 
 
IN COMPLIANCE THEREOF, please find attached herewith the following documents; 
 

1. Short note in respect of action taken by Gujarat Pollution Control Board 
(Annexure-I). 

2. Copies of notices issued by the Board for recovery of Environment Damage 
Compensation and copies of closure directions issued by the Board (Annexure-
II). 

3. Notification of GPCB dated 3rd August 1996 showing requirement of specific 
air pollution control measures for boilers (Annexure-III). 

 
 
 
 
(V.D. Rakholia), 
Unit Head-Godhra Unit,  
Gujarat Pollution Control Board,  
Gandhinagar. 



Annexure-I 
 

Short note in respect of action taken by Gujarat Pollution Control Board in 
respect of Original Application No: 816/2019 

 
 

 Board has reviewed progress made by industrial units for compliance of 
Environmental Laws by 13 industrial units using wood as a Fuel. Gujarat 
Pollution Control Board (GPCB) has taken following actions: 

 11 industrial units have provided Air Pollution Control Measures. 

 In 1 industrial unit installation of Air Pollution Control Measures is under 
progress. 

 1 industrial unit has not provided Air Pollution Control Measures. 

 7 number of industrial units have been directed to pay Environmental 
Damage Compensation. 

 5 number of industrial units have been directed to pay Environmental 
Damage Compensation and also issued direction of closure under section 
31A of the Air Act-1981. 

 Environmental Damage Compensation recovery from total 12 industrial 
would be Rs.1,13,87,500/- 

 GPCB has notified norms vide notification dated 3rd August 1996 in which 
requirement of specific air pollution control measures for boilers are mentioned 
(Annexure-III). 

 
 



Annexure-II





































































Annexure-III






